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The Lok Sabhe adjourned for Lunch
till fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at five minutes past Fourteer
of the Clock. '

[Mr. Depury-Seaker in the Chair].
RE: STRIKE OF BIHAR NON GAZ-

ETTED GOVERNMENT SERVANTS
AND WORKING JOURNALISTS

SHRI S, M. BANERJEE (Kanpur):
Sir, I rise on a point of order. 1 wi:ll
read out the rule. May I invite your
kind attention to rule 3407 It says:

“At any time after a motion
has been made, a member may
move that the debate on the
motion be adjourned”.

The motion before the House is that
the Bill which had been piloted by
Shri Jaganath Rao be taken into con-
sideration. I want that this debate
should be adjourned for two reasons.
Firstly, as you are aware, today the
Bihar State is under President's Rule,
Unfortunately, a situation has deve-
loped in that State where thousands
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of non-gazetteq officers are on strike-
and they are being arrested. There is
no Assembly there and, naturally,
this matter cannot be raised there.
Secondly, because of the non-imple-
mentation of the Wage Board Award’
the working journalists and the em-
ployees in Statesman . ., ,

MR. DEPUTY-SPEAKER: This-
plea was made just after Question
Hour by Shri Joshi and the Speaker,
if I remember correctly, said that he
would look into it and decide what
is to be done because there is some:
Calling Attention Notice. The same:
thing applies to Bihar also. If yow
had given notice I would have cornsi-
Jdered.

SHRI S. M. BANERJEE:
necessary under Rule 340. You can
rule me out. Sir, today all Lthe em-
ployeees of newspapers like States-
men, The Times of India, Hindustan
Times, Indian Express and the Anand:
Bazar Group are on strike, Tomorrow
there will be no newspapers. These
newspapers headed by Tata, Birla,
Goenka and Sahu Jain are going to
declare a lockout. I would request
you tp ask the Labour Minister, who-
is present here, to say something
which may avoid the strike. I would’
request you to help us.

It is not

MR. DEPUTY-SPEAKER: So far
as I know, because I know what is
happening, the Labour Minister is
taking active interest in this. It
there is a Calling Attention Notice...

SHRI S. M. BANERJEE: He Is.
physically present here. The Calling
Attention has been rejected and that
is why I am raising it here now.

MR, DEPUTY-SPEAKER: I am
certain that the Labour Minister has.
done everything possible to avoid the-
strike. So far as the strike by work-
ing journalists’ organisation is con-
cerned, at the proper time I am cer--
tain he will intervene and take actlon.
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SHRI S. M. BANERJEE: Let him
make a statement,

MR. DEPUTY-SPEAKER: This is
not on the Order Paper and I can-
not ask the Labour Minister now.

SHRI S. M. BANERJEE: Under

the rules a Minister can make a
statement suo motu,
MR. DEPUTY-SPEAKER: If he

wants to make a statement he can
communicate that to me and I will
immediately call him, I cannot com-
pel him.

SHRI S. M. BANERJEE: I would
request him, Sir, through wyou, to
make a statement just now. Let him
say a word about it which may avert
the strike.

MR. DEPUTY-SPEAKER: He has
done everything possible to avert the
strike,

SHRI S. M. BANERJEE: Let him
say so, We want to hear that from
the Labour Minister.

MR. DEPUTY-SPEAKER: Now,
Shri S. M. Joshi. Hg has to speak on
the Bill.

SHRI S. M. BANERJEE: The La-
bour Minister is here and you may
call upon him to make a statement.

MR. DEPUTY-SPEAKER: I cannot
compel the Minister concerned to
make a statement. So far as I know,
he has been taking....

SHRI J. M. BISWAS (Bankaura):
You may ask him to make a state-
ment. ...

MR. DEPUTY-SPEAKER: I cannot
say any such thing. If the item were
there on the Order Paper I would
have done that.

Now, Shri S. M. Joshi. If he wants
to speak on the Bill he may
now. Otherwise he will miss his turn.
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SHRI J. M. BISWAS: I think the

hon. Minister is willing to say some-
thing.
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):.
There are two calling-attention-notices
1 am not readywith all the facts and
figures just now, If the Members want.
me to say how many papers will go.
on strike, how many have implemented:
and how many have not implemented,
then I am not prepareq at the moment
to give all those facts and figures. If
hon. Members put me questions about
the number of papers that have imple-
mented and the number of papers that
have not implemented and so on, I do
not have al] those facts with me here.
But if you think fit that I should
say something on the strike, certainly
I am prepared to say something.

SHRI S M. BANERJEE: Let him
say something on the strike.

MR. DEPUTY-SPEAKER: Let him
say something on the strike.

SHRI HATHI: The position is that
on the 23rd April, the newspaper em-
ployees were to go on strike. When
the Demands of the Labour Ministry
were being discusseq here, in the
evening I said that negotiations were
going on and I was sure that some set-
tlement would be reached. Fortunately
a settlement was reached whereby the
employers agreed tp pay as an interim
measure 70 per cent of the total dif-
ference between the present emolu-
ments and the wage board emoluments
Then, the strike was averted, and I
hag personally intervened in the mat-
ter.

Then, the negotiations started again.
We had two or three sittings. In the-



797 Regquisitioning and

[Shri Hathi]

meantime, an unfortunate controversy
-arose between the two sides, Some of
the editors and the newspaper em-
ployers challenegd it and said ‘Why
did you commit yourself to 70 per
‘cent? We are not bound by it', and
they saig that the IENS agreement
was only a recommendatory sugges-
tion. Now, on that the controversy
-arose. The employees said ‘When we
have gone into an agreement on a na-
tiona] or an all-India basis, now could
it be recommendatory? Therefore, we
say that it is binding, and you must
-also say that it is binding.’. Then, the
IENS said ‘We have ng legal sanction.
S0, how can we bind others?’. This
controversy was going‘on, and in June
again they gave a call for 3 stiike to
start on the 23rd July.

‘When I came to know of it, I again
-calleg the parties together, on the 17th
instant. T gave them g formula. I
-said that I could appreciate the view-
point of the employees namely that
‘After having done al] this if 'hey can-
not say that it is binding, then what
is the use of entering into an agree-
ment’. On the other hand the IENS
also were right in the sense that they
"had no legal sanction. So, it was said
“that at least they must say thai it was
morally binding, and they must thus
inspire a sense of confidence among
the employees. But they were not
prepared to do that.

‘Then, the formula that I gave them

was this, namely that they might again
start their discussions, and at the time
when the final stage of agreement is
reached, let them take some iime, a
day or two, go into a conference, and
put this proposa]l before them, and
they might put in the names of as
-arany of them as agreed, and let the
4ENS sign on behalf of those who had
agreed so that it may be binding on
them, and as for the others, the re-
meining employers will see what could
be done. The workers also agreed to
that and the negotiations started,
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I had been in touch with the deve-
lopments and I found that unfortu-
nately on the 20th afternoon, there
was heat on both sides; the employers
were prepared to go up to 75 per cent
bul the workers wanteq that at least
in the bigger four or five newspapcrs,
it shoulq be 100 per cent. They were
prepared tp accommodate class IV,
clasg V, class VI and class VII. As
for classes II, and III the bigger news-
papers, that is, the Times of Irdia,
Hindustan Times, the Statesman and
the Indian Exrpress were not prepared
to accommodate. Unfortunateiy, in
the midst of the talk, the negotiations
broke through.

On the 20th instant, I knew of that,
ang I calleq both the parties, but till
today both are in that mood not to
settle. They dissolved their commit-
tee, that is, the IENS, and they said
that each newspaper would be free to
negotiate with their workers at the
plant level and not at the national
level and they said they dig not want
the committee. So, they have dissolv-
ed that. I have yet requested them that
rather than have this deadlock, it
would be better to settle. I understand
that some talks are going on. Well, 1
would watch for some days. 1f noth-
ing happens, I shal] certainly inter-
vene and see that some via-media 18
found out.

This is the position. Th.is disposes
of the calling-a;ttention-notlce also.

There is just one small thing that 1
would like to mention, that this strike
will be limited only to class I, I1, and
III. The other classes, namely classes
1V, V, VI VII etc. are not affected by
this.

SHRI D. C. SHARMA: (Gurdaspur):
‘What will they do, if they have noth-
ing to carry out?



SHRI S5 M. BANERJEE: The
Birlas, the Tatas, and the Gonenka are
all there, and they have no capacity
to pay but the others have the capa-
city to pay!

14.16 hrs.

REQUISITIONING AND ACQUISI-
TION OF IMMOVABLE PROFPERTY
(AMENDMENT) BILL—contd.
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